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Central Administrative Tribunal, Principal Bench

Original Application No.9394 of 1996
l{al

New Delhi, this the - day of!eﬁlim,&,nzooo

Hon ble Mr. S. R. Adige, Vice Chairmam{A)
Hom ble Mr.Kuldip Singh,Member (J)

i. Jawala Prasad S/o Shri Nanoo Lal
R/o B-4/44-C Phase-II, Ashok Vihar, -
New Delhi.

Z. Lajpat Rai S$/o Shri Bhagwan Dass

R/0 4#6/4772 Regharpura, Karol Bagh,
New Delhi.

3. Jammal Singh S/o Shri Taluw %5ingh
R/o C-30, Railway Colony,
Lajpat Nagar, New Delhi.

4. J.P. Sagar S/o Shri Khazan Singh
R/o 369/3 Railway Colony,
- Ambala Cantt,

5. Nathi Lal S/o Shri Hari Lal
R/o 158-B, Railway Colony,
Ambala Cantt. v

6. Surender Kumar $/o0 Shri Shreeram P
. R/o B-8, Railway Colony, -
Ambala Cantt. ' - Applicamnts

(By Advocate - Shri G.D. Bhandarl)

1. Union of India
- through the General Manager,
Northern Railway,
Baroda House,
New Delhi.

Z. The General Manager (Personnel)
Northern Rallwavy,
Baroda House,
New Delhi. . - Respondents

(By Advocate — Shri D.S. Jagotra)
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WrEsRFAdigeT Ve (A):

| Applicants who belong to SC community
impugn respondents! order dated -2{12?.‘096 (Annexure=A1)
announcing selections for 68 posts of Chief Controller
(Rrs32 375-3500 RP) including 65 posts in general
category and 3 posts in S’;‘T*fﬁategory on the basis of
uritten test to be followed DyAviva voce test for
those who qualifying in the written tesit‘-%.‘% They seek
a direction to respondents to> dsclare tﬁe number |
of vacancies falling to the share of SC c:.ategoryf*’,"].i
and also declare yearuise vacancies for the said
posts from 1991 onuwards on the basis of 40 point Roster)
and consider their cases by applying relaxed standard-s‘”,"
if necessaryd |

2*? Heard bo th sideﬁ

3 Impugned le tter datsd 232396 includes alist
of candidates eligible to appear in the uritten tesif;"’;
and applicants; names find mention at S1.JNos.'92, 947
99 and 114 of that 1ist{

Fs]

. It is not denied that applicants participated
in the uritten testy and upon gualifying in the written
test; wers call-ed to appear for the viva wee test vide

letter dated 123496 (Annexure~R1)d

5, Respondents have stated in their reply uhile

" giving brief history of the case that after viva vo®

test; and completion of other formalitiesy a panel
of 64 candidates was declared vide Office lstter dated
20339396, uhich includes 53 candidates of general categor!
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9 cendidates of SC category and 2 candidates of ST
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category, and promotioh posting orders of the
empanelled candidates for the post of Chief

Controller has been issued vide letter dated 43103963

63l These specific assertions of respondents in
their reply have not been denied by_applicanté in

their rejoinderd

7% Howevery nei ther the panel prepared by
respondents pursuant to the uritten/viva wce test
held by them§ nor their letter dated 4J10§96 posting/
promo ting the empanslled candidates has been
challenged by applicants in the present OAW Applicants
had nearly 4 years available to them within which

to amend tte OA to impugn the panel and/or theposting/
promo tion orders, but they did not do sqf;‘% Indeed

the order dated 4310896 is the final promo tion

order issued purshant to tl® selections initiated

~ by respondents-' order dated 232396, which adnittedly

has been implemented as a result of which various
rights have acerued to several persons Who had

bene fi tted thers from7

87 Under the circumstane, in the abseng

of any specific challenge to the final posting/

promo tion orders dated 4'10%196 passed by responr:ients'fi
no orders are warranted on the impugned orders dated
25127396 which only initiated the selections for

promo tionsd If applicants are aggrisved by the

final posting/ promo tion orders dated 4103796, it
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is open to thlem Specif‘icaliy to challenge the same

in accordance with lawy if so advisedi

9d The OA is disposed of in tems of para 8

above’d No cos ts'“.‘l

| Py
( KULDIP SINGH ) ( srTADIGE )
MEMEER (3) VICE CHAIRMAN(A)%
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